Pritapl Singh vs. Prem Singh & Ors
CC No.
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passcd by the Hon'ble High Court of Delhi from time to time amid |ll(:|{-(1[l“‘t:l.
Now, vide officer order no, 20/DHC/2020 dated 30.07.2020, District Cnurl::
have been directed to take up all the cases listed before them “Ir(}llgl‘l
videoconferencing except the cases wherein evidence is (o be recorded.

17.08.2020

Present: Shri Amish Aggarvala, learned counsel for the complainant through V/C
S1 Rahul, PS Hari Nagar through V/C
Complainant through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

Arguments on the application filed under section 156(3) of the Code of Criminal
Procedure, 1973 heard. File perused.

In the case of Madhu Bala vs Suresh 1997 JCC 532 (SC) the Hon’ble Supreme
Court of India has held as under:-

“eewhien a written complaint disclosing a cognizable
offence is made before a Magistrate, he may take
cognizance upon the same under Section 190(1)(a) of the
Code and proceed with the same in accordance with the
provisions of Chapter XV. The other option available to
the Magistrate in such a case is to send the complaint to
the appropriate Police Station under Section 156(3) for
investigation.”

Hence, this court has two options either to proceed with the complaint as per the
provisions of Chapter XV of the Code or in appropriate cases to send the same 10

the police station for investigation.

In the present case in hand, identity of the proposed accused is known 1o the

complainant. Further, all the facts and circumstances of the case are within the

knowledge of the complainant, Thus, 1 am of the considered vi}*w that there is no
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requirement of collection of ey

idence by the police at this stage as the complainan
can lead his evidence. In

LASC any requirement of inve

stigation arises at later stage,
the provisions of section 202

of the Code of Criminal Procedure, 1973 could be
ation filed by the complainant under section 156(3) of
d However, | take cognizance of the offence on the

resorted to. Hence, the applic
the Code 1s hereby dismisse
basis of the complaint

Put up on 11.12.2020 for examination of the complainant and his witnesses, if any,
under section 200 Cr.P.C.

List of witnesses, if not already filed, be filed on or before the next date of hearing.

/

(Babita Puniya)
MM-06, West District, THC
(17.08.2020
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State vs. Sanjay efc

FIR 90872014
PS: Hari Nagar

Earlicr all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020
Present; Learned APP for the State though V/C
None for the accused persons
Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that vide last order, process under section
82 Cr.P.C.. were directed to be issued against the accused, however, same could
not be issued due to lock down.

Put up on 10.12.2020 for purpose fixed. (f

(Babita Puniya)
MM-06, West District
THC , Delhi/17.08.2020
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Item No. 3

State vs. Akash etc

FIR 8/2016
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020
Present: Learned APP for the State through V/C
None for accused persons
Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that proceedings under section 82 Cr.P.C.,
have been initinted against accused persons namely Akash and Pankaj. However,
due to lock-down, process could not be issued. Therefore, put up on 10.12.2020 for
purpose fixed. /
(Babfa Puniya)—
MM-006, West District
THC , Delhi/17.08.2020
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CT No. 9069/2019

PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

17.08.2020
Present: Shri Jaspreet Singh, learned counsel for the complainant
Court is convened through V/C (CISCO WEBEX) from residence office.

ATR not received. Let the same be called for next date of hearing,.

Put up on 01.09.2020 for filing of ATR. L/f

(Babita Puniva)
MNM-06, West District
THC, Delhi/17.08.2020

gy gi-mm
Ms. BABITA PUNIYA
W ToeTaE{l Sraed-0f
Metropolitam Magtiir::il::mur
for ot 0 A 385 71 3
Ve - Digtrict Room Mo 38 w7 Viouf
l-‘il-_-, r'qf\l bl 1 99— 1) J:-n" tl
L R EL e Ly




Item 11
Kuddeep Singh vs. Daljit Singi
CT No. 1595/2020

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020
Present: None for the complainant
Courtis convened through V/C (CISCO WEBEX) Srom residence office.

File perused. Perusal of the file reveals that matter is at the stage of consideration,
however, none has joined the proceedings on behalf of the complainant.

Put up on 10.12.2020 for consideration. L/ﬂ__.

(Babita Puniya)
MM-06, West District
THC, Delhi/17.08.2020
gdien gfAa
Ms. BABITA PUNIYA

Lragucl-prrpatiie Dt
Metropalitam Magistrate-09
frer oft a50 2 a8 S
Vet Dtstnet Room Mo 387 et @,

~ T
il SEIEE oneT v

nets | 3t

aid



Item No. 7
Untrace Report

FIR 366/2019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated J0.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded

17.08.2020
Present: Learned APP for the State through V/C

None for the complainant

Court is convened through V/C (CISCO WEBEX) SJrom residence office.
Heard. File perused.

Notice to complainant could not be issued due to lock-down. Let notice be issued
to the complainant/victim for the next date of hearing.

10 to also join the proceedings on the next date of hearing,

Put up on 10.12.2020 for further proceedings. I'(H___.J —

(Babita Puniva)
MM-06, West District
THC, Delhi/17.08.2020
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Item No. 9

Untrace report

FIR No. 281/2019
PS: Murnctka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Dethi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courls
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidenee is to be recorded.
17.08.2020

Present: Learned APP for the State through V/C
None for the complainant
Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that on the last date of hearing, complainant
had sought time to file protest petition, however, as per the report of Ahlmad,
complainant has not file the same.

In the interest of justice, one more opporlunity is given to the complainant to file
the protest petition, if any.

Put up on 10.12.2020 for further proceedings. ]

(Babita Puniya)
MM-06, West District
THC, Delhi/17.08.2020
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Item No. 13
State vs. Sunita

FIR No. 336/2017
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the dircctions
passed by the Honble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded,

17.08.2020

Present: Learned APP for the State through V/C

None for the accused

Court is eonvened through V/C (CISCO WEBEX) from residence office.
File perused.
Put up on 10.12.2020 for arguments on the point of charge/further proceedings.

10 10 also join the proceedings on the next date of hearing,

( Babit:;{{’un bya)
MM-06, West District
THC, Delhi/17.08.2020
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Itermi No. 16

FIR No. 19372019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-tlown.
Now, vide office order no. 26/DIIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020
Present: Learned APP for the State through V/C
None for the accused persons

Court is convened through V/C Sfrom residence office.
File perused.

Put up on 10.12.2020 for arpuments on the point of charge/further praceedings.

(Bubil{rgmiyn}
MM-06, WestBistrict

THC, Delhif17.08.2020
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Item No. 22
State vs. Mangal Singh

FIR No. 2832014
PS: Munilka

Earlier all the matters were adjourned en-bloc pursuant to the divections
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no, 26/DIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is (o be recorded.

17.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office.

Perusal of the file reveals that matter is at the stage, matter is at the stage ol PL.
Theretore, matter stands adjourned in view of the office order issued by the
Hon'ble High Court of Delhi,

Put up on 10.12.2020 for PE.

mgﬁﬁf Puniya)
MM-06, West District
THC, Delhi/17.08.2020
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Irem No. 20

FIR No. 1068/2015
I'S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidenee is (o be recorded,

17.08.2020
Present: Learned APP for the State through V/C
Accused is in J/C (but on bail in this case)

Court is convened throwgh V/C (CISCO WEBREX) from residence office.

File perused.

Perusal of the file reveals that matter is ot the stage, matter is at the stage of PE,
Therefore, matter stands adjourned in view of the oflice order issued by the

Hon'ble [igh Court of Delhi.

(Babita Puniyn)
MM-06, West District
THC, Dclhv’ r&ﬂ’% 2020
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[tem No. 18§

CC No. 11610/2016
PS: Muncdka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no, 26/DHC/2020 dated 30.07.2020, Distriet Cours
have been directed to take up all the cases listed befure them through
videoconferencing except the cases wherein evidence is o be recorded,

17.08.2020
Present: None

Court is convened through V/C (CISCO WEBEX) from residence office.
File perused.

Putup on 10.12.2020 for pre-summoning evidence.

(Babita Puniya)
MM-06, West District
THC, Delhi/] 7.08.2020
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Itent No, 24
State vs. Pawan @ Nitin

FIR No. 022984/2017

PS: Hari Nagar

Larlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hen'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.,07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

17.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that vide last order, process under section
82 Cr.I.C., were directed to be issued against the accused, however, sume could
not be issued duc to lock down.

Put up on 10.12.2020 for purpose fixed. f

(Babita Puniva)
MM-06, West District, THC
Delhi/17.08.2020
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Item No. 26

State vs. Rai Singh

FIR No. 49172015
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant o the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide oflice order no. 2w6/DICI2020 dated 30.07.2020, District Courts
have Dheen directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to he recorded,

17.08.2020

Present: Learned APP for the State
None for the accused

Court is convened through V/C (C 1SCO WEBEX) from residence office.

File perused. Perusal ol the reveals that matter is listed for arguments for alteration
of charge, however, none has joined the proceedings on behalf of the accused and
the complainant. In view ol the same, matter stands adjourned lor 10.12.2020.

[Hilidf_{lﬂﬁh'_il]
NM-06, West District, THC
Delhi/17.08.2020
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Item No. 25

State vs. Dinesh @ Desi

FIR No. 449/2018
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DIIC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020

Present: Learned APP for the State
None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of persecution

evidence. Hence, the same stands adjourned in view of the above mentioned office
order issued by the Hon'ble High Court of Delhi.

Put up the matter on 10.12.2020 for remaining PE. /L/

(Babita Puniva)
MM-06, West District, THC
Delhi/ 7.08.2020
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Item No. 27
State vs. Kuldeep Singh

FIR No. 109/2013
PS: Mundka

Earlicr all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble Iligh Court of Delhi from time to time amid loek-down.
Now, vide office order no, 26/DHCR2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded,

17.08.2020

Present: Learned APP for the State
None for the accused

File perused. Perusal of the file reveals that matter is at the stage of PE. Hence, the
matter stands adjourned in view the office order issued by the Hon’ble High Count
of Delhi.

Put up on 10.12.2020 for remaining PE. r"

(Babita Puniya)
MM-06, West District
THC, Delhi/17.08.2020
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Item No. 23

State vs. Krishan

FIR No. 9372018
PS:Mundka

Earlier all the matters were adjourned en-bloe pursuwant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DNC2020 dated 30.07.2020, District Courts

have been directed to take up all (he eases listed before them through

videoconfereneing except the cases wherein evidence is to be recorded.
17.08.2020

Present: Learned APP for the State through V/C
None for accused

None for injured

Conrt is convened through V/C (CISCO WEBEX) from residence office.

I'ile perused.

Let court notice be issued to complainant, accused and injured for next date of
hearing to explore the possibility of settlement, if any.

Put up on 01.09.2020 before pre-lok adalat.

(Babita Lm{w;} e
MM-06, West District, THC
Delhi/17.08.2020
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FIR No. 1123/2015
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courls
have been directed to take up all (he cases listed before them through
videoconferencing except the eases wherein evidence is 1o be recorded.

17.08.2020
Present: Learned APP for the State through V/C
None for the accused persons

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that vide last order, NBWs were directed to
be issued against the accused, however, the same could not be issued due to lock-
down. Consequently, the matter stands adjourned,

Put up on 10.12.2020 for purpose fixed. E

(Babita Puniya)
MM-06, West District
THC, Delhi/17.08.2020
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ftem No. 21

Srate vs. Rajesh Kumar

FIR No. 1772014
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the dircetions
passed by the Hon ble High Court of Delli from time to time amid lock-down.
Now, vide office order no, 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconflerencing except the eases wherein evidence is to he recorded.

17.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WERBEX) from residence office.

Perusal of the file reveals that matter is at the stage, matter is at the stage of PE.
Therefore, matter stands adjourned in view of the office order issued by the
Hon'ble High Court of Delhi.

Put up on 10.12.2020 for PE. ‘f’

(Babita Puniya
MM-06, West District
THC, Delhi/17.08.2020
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Ttem No, 14

FIR No. 173/2015
I'S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no, 26/DHC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidenee is to be recorded.

17.08.2020
Present; Learned APP for the State through V/C

None for accused persons

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.

Put up on 10.12.2020 for arguments on the point of charge/further proceedings.

10 to also join the proceedings on the next date of hearing.

HEE22020

L

(Babita Puniya)
MM-06, West District

"HC, Delhi/17.08.2020
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Item no. 17

CC No. 87072015
PS: Mundka

Earlier all the matters were adjourned en-blac pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

17.08.2020

Present: None for the complainant

Court is convened through V/C from residence office.

File perused.

Put up on 10.12.2020 for arguments on the point of summoning,

(Babita Puniya)
MM-06, West District
THC, Delhi/17.08.2020
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Item No. 15

FIR No. 352/2018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuwant to the directions
passed by the Hon'ble High Court of Delhi from time to fime amid lock-down,
Now, vide office order no. 26/DIC2020 dated 30.07.2020, District Courts
have been direeted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C from residence affice,

Vide last order; 10 was summoned to supply the copy of charge-sheet ta the
accused.

10 is directed to file spare copy of the charge sheet on record so that copy may be
supplied to the aceused. Explanation be also ealled from the 1O in this regard.

Put up on 10.12.2020 for further proceedings.

(Babita Puniya)
MM-06, West District
THC, Delhi/17.08.2020
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Item No. 12
State vs. Vikram Singh

FIR No. 105/2016
PPS: Munetka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been dirceted to take up all the eases listed before them through
vidcoconferencing except the eases wherein evidence is to be recorded.

17.08.2020

Present: Learned APP far the State through V/C
None for accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is at the stage of arguments on
the point of charge, however, since none has joined the proceedings on behalf of
the accused, arpuments could not be heard,

Put up on 10.12.2020 for arguments on the point of charge. {_/H.

(Babita Puniva)
MM-06, West District
THC, Delhif/17.08.2020
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Item No. 8

CC No. 9671/2019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed

before them through

videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020

Present: None

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.
ATR not received. Let the same be called for 10.12.2020.

[0 1o also join the proceedings on the next date of hearing.

(Babita Puniya)
MM-06, West District

THC, Delhi/17.08.2020
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ftem No. 10

State vs. Harish Kumar

FIR No. 126/2019
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing exeept the eases wherein evidenee is to be recorded.

17.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEBEX) Srom residence office.

File perused. perusal of the file reveals that vide last order, summons were directed

to be issued to the accused, however, the same could not be issued due to lock-
down.

Let summons be issued to the accused with notice to his surcty for next date of
hearing.

1O 10 also join the proceedings on the next date of hearing, L/

Put up on 10.12.2020 for appearance of accused/further proceedings.

(Babita Puniva)
MM-06, West District
THC, Delhi/17.08.2020
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ftem No. |
Srate vs. Sallo Ram

FIR 227/2013
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the direetions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.,
Now, vide office order no, 26/DHC/2020 dated 30.07.2020, District Courts
have been direeted to tuke up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020
Present: Learned APP for the State through V/C
Shri Narender Kalra, learned counsel for the accused through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that vide last order, 10 was directed to be
summoned, however, summons could not be issued due to lock-down. Let 10 be
summoned for next date of hearing i.c. 10.12.2020.

(BabitrPuniva)
MM-06, West District
THC , Delhi/17.08.2020
aften i
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ltem No, 4

Untrace Report

FIR 149/2013
PS: Hari Nagar

Earlier all the matters were adjournced en-bloc pursuant to the directions
passed by the Hon'ble Bligh Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be recorded.

17.08.2020

Present: Learned APP for the State through V/C
None for the complainant

Court iy convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Let notice be issued to the complainant for the next date of hearing.

Put up on 10.12.2020 for further proceedings.
10 to also join the proceedings on the next date of hearing. L
(Babita Puniya)

MM-06, West District
THC |, Delhi/17.08,2020
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Items No. 5

State vy, Seann

FIR 0004922019

I'S: Hari Nagar

Ulsec. 411 1pe

Earlier all the matters were adjourned en-hlge
passed by the Hon'hle High Court of Delhj from ti
Now, vide office order no. 26/DHC/2020 Uate
have been dirceted to take up all (he
\'idcnn‘unﬂ.-n-ncing exce

pursuant to the direetions
me to time amid lock-dow n.
t 30.07.2020, District Courts
cases listed before them through

pt the cases wherein evidenee is to be recorded,
[7.08.2020
Present: Learned APP for the State through V/C

Accused and his counsel Spri Sunit Gaba through V/C

10 through V/C
Complainant/owner of stolen property through V/C

Court is convened through V/C (CISCO WER LX) fronnt residence office.

It is stated by the complainant that he had lodged the FIR regarding theft of his
mobile phone. He further stated that now since his mobile phone has been
recovered, he does not want te pursue the case and wants to compound the offence.

I have examined the complainant about his voluntariness.
10 has duly identified the complainant/owner of the stolen property.

Having examined the complainant/owner of lh:.: stalen P“fP'-"“}'- ]‘1““1 U.I f:"u:l:;::
it h; is making the statement voluntarily without any iun.c.. p];l:silr.t,f:l e
influence, Therefore, let his statement be .ruunrd::d scp?mllfrlidlf:: 1;:;; -‘tﬂurt o
thorough e-mail/Whatsdpp with a direction (o Scr}d. ) 1-!; received back duly
siﬂning: it. Statement recorded, sent to the complainant an

signed through WhatsApp. L’,
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Heard, File perused.
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Perusal of the file reveals that accused 1s charped for the offence punishable under
section 411 IPC which 15 compoundable by the owner of stolen property.
Therefore, in view of the separate statement of the complainant/owner of the stolen
chain, offence punishable under section 411 IPC stands compounded.
Consequently, accused Sonu stands acquitted in this case.

Case property, if not already released, be released to the nghtful owner
Superdaginma, if any, stands cancelled.

File be consigned to record room after due compliance.

(Babita Puniya)
MM-00, West District
THC , Delhy1 7 08 2020
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